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MUMBAI
P. Appeal No. 187 of 2019
In

TE. & R. Suit No. 05/05 of 2012
1(a) Smt. Rahat Wd/o. Mohammed Al
Shaikh, age : 69 Years, Occu:- Housewife
1(b) Mushtari Javed Siddique D/o.
Mohammed Ali Shaikh, age : 50 Years,
Occu:- Housewife
1(c) Rabia Farhan Shroff D/o. Mohammed
Ali Shaikh, age : 48 Years, Occu:- Housewife
1(d) Shaikh Ashfaque S/0. Mohammed Ali
Shaikh, age : 47 Years, Occu:- Business
1(e) Shaikh Shoeb S/0. Mohammed Ali
Shaikh, age : 45 Years, Occu:- Business
1(f) Shaikh Noaz S/o. Mohammed Ali
Shaikh, age : 39 Years, Occu:- not known
1(g) Shaikh Rafik S/0. Mohammed Al
Shaikh, age : 37 Years, Occu:- Service
1(h) Shaikh Shirin D/o. Mohammed Ali
Shaikh, age : 32 Years, Occu:- Housewife
All Indian Inhabitants and having their
address at B/5, 2nd Floor, Hirji Govindji
Blocks, Sofia Zuber Road, New Nagpada,
Mumbai-400008. ... Appelants
[Org. Defedant no. 1(a), 1(c) to 1(h) & 1(j)]

Versus
1) Smt. Angeline Francis D’Souza, age 48
years, Occu:- Service legal heirs of Late Shri.
Alex Cejetan Travaso, Indian Inhabitant,
residing at Rajaram Yadav Chawl, Room No.
3, Buddha Nagar, P N. Road, Bhandup (W),
Mumbai-400078
... Respondent (Org. Plaintiff)

2) M/s. H. K. Builders, having address at
79, H. K. House, Nehru Road, Vakola Market,
Santacruz (East), Mumbai-400055.
3) The Secretary, Kshitij Go-op. Housing
Society Ltd., Lotan Wadi, Off. Lady
Jamshedji Road, Mahim, Mumbai - 400016.
.. Respondents (Org. Defendant No. 2&3)
4) Shaikh Zakir Hussain S/0. Mohammed Ali
Shaikh, age 51 Years, Occu:- Advocate
9) Shaikh Mushtaque S/0. Mohammed Ali
Shaikh, age 36 Years, Occu:- Service
residing at B/5, 2nd Floor, Hirji Govindji
Blocks, Sofia Zuber Road, New Nagpada,
Mumbai-400008. .. Respondents

[Org. Defedant no. 1(b) & 1(j)]
To,
The Respondent No. 2 abovenamed,

WHEREAS, the Appellants [Org. Defedant
no. 1(a), 1(c) to 1(h) & 1(j)] abovenamed
have preferred the above Appeal against
Respondents in respect of suit premises i.e.
open plot of land admeasuring 1907 square
yards or thereabout being Old No. 97, New
No. 3644, Old Survey No. 1 and New Survey
Nos 1/24, 1/78, 3-4/167 and C.S. No. 736
(Part) and 737 (Part) of Mahim Division,
situated at Mahim Bazar Road, Off. Lady
Jamshedji Road, Mahim, Mumbai-400016,
praying therein that Appellants are
challenging the impugned judgment and
order dated 13.02.2019 by the Ld. Judge
presiding over court roomno. 23 of the court
of small causes at Mumbai, Mumbai in TE.
& R SUIT NO. 05/05 OF 2012 by Ld. Single
Judge presiding over this Hon'ble court, and
for such other and further reliefs, as prayed
in the Appeal Memo.

AND WHEREAS, the said Appeal is
admitted on 04th May, 2019 and Notice is
ordered to be issued to the Respondents. In
pursuance of the said order, this Notice is
hereby given to you that you are hereby
required to appear before the Hon'ble
Appellate Bench presiding over Gourt Room
No. 2 on 3rd Floor, Old Building in the Small
Cause Court, L.T. Marg, Mumbai - 400002,
in person or by Pleader duly instructed on
04th December, 2019 at 11.00 a.m., when
the case will be placed before the Court for
order or thereafter and to show cause why
an order should not be issued as prayed for
by the Appellant abovenamed. if you fail to
appear and show cause as aforesaid, this
Court will issue an order as prayed for by
the Appellants or such Order as the Court
may deem fit and proper in the matter.

You may obtain the copy of the said Appeal
Memo from the Court Room No. 2 of this
Court,
Given under the seal of the Court this 05th
day of November, 2019.

Sd/-

Registrar

PUBLIC NOTICE

MOTICE is hereby given to the public at
large that rmy clients (1) 5MT. AMNA
UMARDIN MANSURI, (2} MRS,
MAZIDA MAZID CHAUHAN |Before
Marrizge: Mazida Umardin Mansuril, (3)
MRS, FARIDA WASIM GORI| (Before
Marriage: Farida Urnardin Mansor], (4)
MRS MAZMA YUNUS ALl CHAUHAN
(Before Marriage: Narma Umardin
Mansuri}, [5) MES. NOORIAHAN
MOHARMMED MASEERM S0OLAMNKD
(Befora Marriage: Moorjahan Umardin
Mansuril, (6] MRS, MOMINA
FMOHAMMED A5IF SOLARMNEI [Eefﬂ-rﬁ
Marrizga: KMormina Umnardin Mansunip &
(71 ME. MOHAMMAD AZHARUDDIN
LMAEDIN BAANSURI are entitled o the
Comrmercial Premizes bearing $hop Ne.
L, located on the Ground Floor of the
building known as Ambe Maiya
Apartrrent of Mulund Ambe Maiya Co-
operative Housing Society Limited”,
[Registration No. BOM-WT/HSG/TC)
1237 of 1984 (hereinafter reterred to as
“the caid Society”] situated at Dr R P
Road, Mulund [West), Mumbal =400 080
[hareinafter referred to as “the said
Premises”) together with 5 fully paid up
chares of Re.50/- each of the sald Soclety
biearing Distinctive Mos. 131 to 135 {bath
inclusive) incorporated in the Share
Certificate Ma, 46 (hereinafter refesred to
as "the sald Shares®). The available chain
of document in respect of the said
Prermises is an Agreement for Sale and
Transfer dated 1" April 1986 axecuted
batween 5MT. LEELA GHAMSHYAM
LALWAN] and MR, UMARDIN PIRL
R AMNSURL The said MR, UMARDIN
PIRU MAMSUEL died intestate on 19"
Movember 2014 leaving behind hirm (1)
EMT, AMNA UMARDIN MANSLUIRE
(widow), (2] MRES, MAZIDA MAZID
CHAUHAM [Before Marriage: Mazida
Umardin Mansuri} {married daughter],
(3} MRS, FARIDS \WASIM GORI [Before
Marriage: Farida Umardin Mansuri)
[married daughter], (4] MRS NAZAMA
YUNLS ALI CHAUHARN (Before
Marriage: Magma Umardin Mansuri)
(married daughter), |5] MRAS.
MOORJAHAN MOHAMMED NASEES
SOLAMED {Before Marriage: Noosjahan
Urnardin Mansurl] [married daughter],
(B MES. BMOMINA BAOHARBED ASIF
SOLANK] [Before Marriage: Momina
Lirnardin Mansuri) [rmarried daughter) &
['.":I ME. MOHARMDMAD AZHARLUDDIN
UBAARDIN MAMSURI (son] ie. my
clients, All the Qriginal Documents
executed prior (o the said Agreemant for
Sala and Transfer dated 17 April 1986 in
respect of the said Fremises are lost
misplaced and @ven atter the diligent
cearch the same are not traceable, The
sakd Society and my clients are also not
having the photocopy of any Document/s
executed prior i the said Agreement for
tale and Transfer dated 17 Apsil 198E, in
their records, If any person/s/ Bank/
Femancial Institutions is having custody of
the any of the Documents executed
pricr to the said Agreament for Sale and
Transfer dated 1° April 1986 or any right,
tithe, interest, L'.|f|il'l|l|r:u or demand upon
agalnst or In respact thereof, Incuding
but mot limited either by way of sale,
exchange, let, lease, sub-lease, leave and
license, right of way, sasement, tenancy,
occupancy, assignment, mortgage,
inheritance, beguest, succession, gift,
lien, charge, maintenance, sasement,
trust, possesshon of orlginal title deeds or
encumbrance howsocever, Tamily
arrangement/ settlement, decree or
arder of any court of law, contracts,
mortgage) agreements, development
right or otherwise of whatsoever nature
are harehy required to make the same
known to me in writing with
documentary evidence at rmy address
mentioned below within 14 (fourteen)
days From the date of publication hereat,
fakling which it shall become obwious that
na such claims or demands exist in
respect of the said Preamises or any part
thereaf and the same, if amy, have been
refeasad, relinquished and treated as
wailved and abandoned to all intents and

AUFpaRE
Mumbal, Dated this 3" day of December
20149, sd/-

VIKEAS THAKEAR

Adwocate of High Court

5. 37 Flaor, Bullding No A-14,
Anu CHSL, Govardhan Magar,
L.B.5 Marg, Mulund [West],

Murnbai - 400 O8O,

PUBLICNOTICE

Please note that my client SHRIJITNARAYAN MUNILAL YADAVResident at:-Flat
No.302,UMA SHANKAR CO-OP HSG.SOC.LTD, (SHRIDHARA APARTMENT),Plot no.
25,GjabandhanPatharli.Dombivli [East]421201.Tal:-Kalyan.Dist:-Thane.Has lost his Flat
Original AGREEMENT FOR SALE Register Agreement Dated 8/12/1995 Between
M/S.DHARA ASSOCIATES PRMOTER & SHRI. JITNARAYAN MUNILAL YADAV Registration
No0.4892-1995,KLN-3.

It is to be notified that,if any person found the aforesaid Original Document of the
said Flat No.302, UMA SHANKAR CO-OP HSG.SOC. LTD, should not to be misused and the

PUBLIC NOTICE

NAME OF THE COMPANY: TATA STEEL LIMITED
REGD OFFICE: © BOMBAY HOUSE", 24 HOMI MODE STREET, FORT, BMUM BAI -200001

Maotice is hereby given that the certificate]s] for the under mentioned securities|
have been lost / mislaid and the holder{s| of the said securities f apphcant[s]
has/have applied to the company toissue duplicate certificate|s).

Ay person who has a claim in respect of the said securities should lodge *.-l.l:.h
claim with the comparny at it's registered office within 15 days frorm this date, else|
the company will procead to issue duplicate certificate[s] — without Furtheri
intirnation. |

same should returned or any person is having any interest, objection, claim, right to share MAME OF THE KIND & FACE MNO. OF (DISTINCTIVE NUMEBERS
for the above mentioned Flat property can inform to the undersigned in writing within the HOLDER[S] VALUE OF SECURTIES |SECURITIES
fifteen days from the date of publishing of this Notice. MAJHI SUNDI EQLITY OF Bl F2ATAEIT- IXATOIESE

Adv.VILAS B. SANDHAN,102,Shyam-Kunj co-op Hsg, Churi-Marg, Tilak- IYOTI SUNDI FuL 1000 a0 ITEITIEAS - ITRATIONI
Nagar,lf)omblvll[E] 421201. Mb.N0.9819253948. Sd/- lamshedpur 03/12,/2019 MAJHI SUNDH, JYOTI SUNDI |
Date : 03/12/2019 [Place] | DATE | [MAME OF HOLDER|S|/APPLICANTS]] |

SCHEDULE |
SCHEDULE | FORM A
FORM A PUBLIC ANNOUNCEMENT
PUBLIC AMNOUMCEMENT [Regulatian 14 af the Insohency and Bankruptoy Board of India

(Regulation 14 of the Insclvency and Bankruptcy Board of India
{Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NNIP INDLA PRIVATE LIMITED

{Volenatary Liguidation Proscess) Repulatians, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF

CLIPPER FLEET MANAGEMENT INDIA PRIVATE LIMITED

1. |Name of corporate person NMIP India Private Limnited
(Formerdy known as NG Fevestment
Management {India) Private Limited)

RELEVANT PARTICULARS |

1 |Marne of the Comarate Person CLUPPER FLEET MANAGEMENT IMDLA PRIVATE LIMMED|

2 |Cate of Icomporation of Comporate Peson 240800A

3 Authority urder which Compoeate Perion s [ Registar of Companies, Mumbal

4. |Corporate Identity Mumber of Corporate
person

5. \Address of the registered office and|Office No. 519, 67 Floor, Ecstasy Businass
principal affice (if any)of Corporate parson | Park, City of Joy, J.5.D Road, Mulund (W)
Murnital 400060 Manarashira india

E. Liquidation commencement date of November 29, 2319
COrporate person
T.Mame, Addrezs, Email Address.|Name: Kumudini Bhalerao

Telephaone Number and the Reqistration| Address: Ecslasy, 8031804, 9" Floor, City
nurriber of the liquidatar of Joy, J.5.0 Road, Mulund [W),
Fumbad - 200080

LET120MH1398PTC1143TY

Email ID: kumudiniparanjape@mmjc.s
Talephone number: 91 02221678102
Registration number;

[EEL]Pa 002 IP-MO00E9 301 7- 1&'1&252

T bt o e P i b ol UL Y AL e Tt

B. lLast date for submission of claims December 26, 2019

Mofice is hereby given that the Mis NNIF India Private Limited has commenced voluntary
liquidation on November 23, 2019,

The sigkehoiders of NNIF India Private Limited ane hereby called upon bo submit a proof of
their claims, on or before December 28, 2019 to the iquidator at the address mentioned
againstitem 7,

The financial creditors shall submit their proaf of claims by elecironic means anby, All other
stakeholders may subimit the proof of claims in person, by post or by electnonic means
Submission offalse ormisleading proofs of clgim shall atiract penaliies.

gdl-

Kumudini Bhalerag

Liguidatar

Registration Mumibear : IEBUTPA-D0/IP-NODDAS/ 201 T- 18110242

Date : 3" December, 2019

Place : Mumbai

B/O: BANDRA LINKING ROAD BRANCH, PLOT]
NO. 237, BABA HOUSE, 27TH ROAD, BANDRA
WEST, MUMBAI-400050
PH: 022-26426174/26559504/26429736
EMAIL: bo0082@pnb.co.in

1] P bor

W P O G AR L

E."Eaif_z ;:IF lrrcnrp-:rabnn -:-' u:iil'ﬁnrm_é_ﬁgrféﬁn ﬁpﬁﬁ Qo incorporatedregistered
3. |Authority under which corporate person | Regestrar of Companies, Mumbai 4 |Corporate Identity MumbenLimited Labitty  [US200MHNESFTCIR5162
is incorporated [ registered dentity Number ol torposate persan

5 |Address of the registered office and pandpal |Registered Office Address: 304, Perinsuly Pla Premives

SMT. ILA ROHIT DESAL 3 joint mambar of
ihe Malad-B-Matrukrupa CHS Lid.. having
address al pandit solicitor Recad, Malad East,

| MAumibal-400 097 and holding shop mo. § in

fhe building of the sociely, disd on
20-07-2018 without making any nomanation.
The Society hersby invites claims or
abjections from the heir or athar claims and
claimanig/objector o objectors 1o the
fransfar of the said shares of the decaased

[rmemibear in the capital stock property of the

sociely within 15 days wih copess of
docurmentary evidence in support of the
Clasm,

If no such claimsicbjections are recaivad
withim 15 days hereef, the society shall be
resr 40 aal with 1he Shanes and inlarest of
the deceasad member under the Byedaws
of the society, The clamsiobjections, if any

ira-:ei'.E-:I by the sociaty for transfar of shares

and interest of the daceased member in the
capital | proparly of the saciaty shall be deall
with in fhe manner provided wnder the
Bye-laws of the socety

A copy of the Registerad Bye-laws of the
society is avallable for inspection by the
clamantsiobjectors in the offica of the
societytwith the secretary of the society
batwesn 11am to Gpm from the date of

155 period,
lace ; Malad (E], Mumbai

Oate : 032D Eoy ang on bahalf of

Euhl'ﬂ:sh’un af notice ill the date of expiry of

Showmoom, Oppaste Mikp Cnema, 5V Road,
Kandwali West, Mumbs - S00067.

Efal i - pranasiiwirmadasons.coin

Altemate e-mail id:- pranawTonsulinsakency.com
el - 49103204 BUE2G

& |Las date for submission af clars t'u"u'iﬂ'lin 3 days from the Ligeidation Commencement date

Mot is hersby given that the Clipper Flegt Management India Private Limited has commenced
waluntary iquidation on 2nd December, 2019,
The stakeholders of Clipper Fleet Management Intdia Private Limited are hereby called upon 1o
submit a prood of their claims, on or hefore 015t fanuary, 20240, tn the liquidator af the addmss
mentoned sgalnst ibem ¥
The Fmancial creditoes shall submit their praof of dlaims by electranic means anly. &1 ather stakebakders
may submit the proof of claims in person, by post or by elecironic means
Submission of lalse or migdeading proofs of claim shall attract penalties,
Lali-

Franav Damania

Liguidatar far Clipper Fleet Management india Privae Limited

Dage; Decembaer 2, 019
Place: Mumbai

PO DN NC

[Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas,

The undersigned being the authorized officer of the Punjab National Bank, Linking
Road, Bandra(W), Mumbai under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002)
and in exercise of powers conferred under section 13 (12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
19/08/2019 Calling upon the borrower Mr. Samir Bhojwani, Mrs. Chand
Bhojwani, Mr. Steesha Samir Bhojwani, Mr. Jivesh Samir Bhojwani, Mrs.
Shibani Samir Bhojwani to repay the amount mentioned in the notice being Rs.
23,88,32,170.94 (Rupees Twenty Three Crore Eighty Eight Lakh Thirty Two
Thousand One Hundred Seventy and Paise Ninety Four Only) as on 06/08/2019
within 60 days from the date of receipt of the said notice with future interest and
incidental charges w.e.f. 01.08.2019.

The borrower having failed to repay the amount, notice is hereby given to the
borrower/ Guarantor and the public in general that the undersigned has taken
possession of the property described herein below in exercise of powers conferred
on him/her under section 13(4) of the said Act read with rule 8 of the Security Interest
(Enforcement) Rules, 2002 on this 30th Day of November of the year Two
Thousand and Nineteen.

The borrower/ Guarantor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the
charge of Punjab National Bank, Linking Road, Bandra(W), Mumbai for an
amount Rs. 23,88,32,170.94 (Rupees Twenty Three Crore Eighty Eight Lakh
Thirty Two Thousand One Hundred Seventy and Paise Ninety Four Only) as on
06/08/2019 with future interest and incidental charges w.e.f. 01.08.2019 .

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

PUBLIC NOTICE

IN THE COURT OF THE CIVIL JUDGE(S.D)THANE AT THANE
MISC. APFPLICATION NO. 664 OF 2019

Mrs. Vijaya Gopala Krishnan, Aged 64 Years

Rasiding At Fiat No. AM06, Mayurash Raw Housa Plot No. 172 -179,
Sector-21, Badam Marg, Near 'D'mart Nerule, Node-3, Nerule {E),
MNavi-Mumbai, Thane - 400706 Applicant

Wi

MIL .Mon- Applicant

TO WHOMSOEVER IT MAY CONCERN WHEREAS
MRS, VIJAYA GOPALA KRISHNAN the APPLICANT above named have
maved this court by way of petition for grant of heirship certificate in
respeact of shara carlificatas as dascrbad in schadule written heraunder af
Lata Shri. Suryanaravan Gopalakrishnan who died intestate on
03/01/2009.

Therefore it is noticed o all interested persons, they may file
objections if any to the grant of prayer of APPLICANT for heirship
certificate of the shares of the deceased within 30 days from the date of
publication of this naotice through their advocate or in person before the
Hon'ble Court and if within the =aid penad no objaction s recelved then
the Court will proceed to decide the petition in the absence of such
objections.

SCHEDULE OF PROPERTY /| SHARES
1. 1400 fully paid up Shares of Rs.10 each numbering from 03775761 fo
(3T7 7160 both inclusive of bliss GVS PHARMA LIMITED.

2. 500 fully paid up Sharas of R5.10 each numbering from 01419621 1o
01420120 both inclusive of MODERN INSULATORS LIMITED .

3. 480 fully paid up Shares of Rs. 10 each numbering from 089360542 to
089360565 bath inclusive of MAHINDRA AND MAHINDRA LTD. and

4, 343 fully paid up Shares of Rs. 10 sach with folio Numbering 0045194
of ADITYA BIRLA FASHION and retail Limited belongs to deceased Shi.
Suryanarayan Gopalakrishnan

Given under my hand arH:I seal of the court on this 11711/ 2019,

Sdi-
Azst. Superindent. Thane Court.

Description of Property (Movable/Immovable)

Registered mortgage of development rights to the extent ot 50% of the overall
constructed area in the Free Sale Component buildings with minimum of
20656 sq. mtrs as Free Sale Component given by owner to for new CTS No.
455, 455/1 to 16, 464 (pt.) 1755 & 1756 of Ville Parle at Hanuman Nagar,
Gulmohar Road, Near Irla Nallah Andheri (w) Mumbai of lower parle Division
Mumbai (Behind Prakash Cotton Mills, Behind Indiabulls Tower of Ganpathrao
Kadam Marg, Shankerrao Naram Path, Mumbai 40001

Bounded :-

Onthe North by :

Onthe South by :

Onthe Eastby:

Onthe West by :

Sd/-

Date: 30.11.2019 Authorised Officer

Place: Mumbai.

Punjab National Bank

FORMA
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insalvency and Bankruptcy Board of Indaa
{Insolvency Resolution Process for Corporate Persens ) Regulations, 2006)

For the attention of the creditors of
“Varron Aluminiumm Private Limited™

RELEVANT PARTICULARS

L.} Mame of the corporate debtor Yarron Aluminiumm Private Limited

A0 Date of incorporation of corporate | 1300272008
debtor

1| Awthority under which corporate | Compamies fct, 1956
dehtor is incorporated ! registered | (now Companies Act 2013)

d.| Corporate Identity Mo, / Limited CIM: 1273 10MH200EPTC2EPIID
Liability Identification Mo, of

carporate debtor

_1.__., TURBHE BRANCH
Plol Mo 34, Seclor Mo 24, Turbhe,
:-::: m B'ﬂ'l ol Mavi Mumbai-d00705

Rulifiormiig Bayord banking

Tal: 022 — ZTH3022602TR32012 Fax: 2731143
Email: Turbhe Mavimumbai@bankofindia.co.in

Appendix IV POSSESSION NOTICE
[Rule-8 (1)] (For Immovable Property)

Wheraas,
The undersigned Being the Autharsed Officer of the Bank of India, Turbhe
Branch under the Securiization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercize of
perwars conferred under Sackion 13 (12) read with Bule 3 of the Secuwrily Intenast
{Enforcement) Rules, 2002 isswued Demand Notice dated 08.07.2018 caling
wpon the borrowen monfgagorguearantor Mis, M5, Rolling (Prop. Ms, Meenu
Shivgovind Pandey), Ms. Meenu Shivgovind Pandey and Mr. Aman
Pandey 1o repay the amount mentoned in the nodice being Rs.2,28,58,265,00
(Rupees Two Crore Twenty Eight Lakh Fifty Eight Thousand Two
Hundred and Sixty Five Only) + Interest @ 11.50% p.a. from 09072019
compounded at monthly rests, and all costs, charges and  expenses incurred
by the Bank, within 60 days from the date of receipt of the said natices.,
Tha bosrowesmorgagodiguarantor baving lailed o repay e amount, nolics &
hereby given to the bormower and public in gemsral that the undersigned has
taken Possession af the property described heraln below in exercise of powers
conferrad on him wunder Section 13 (4] of tha said Act read with the Ruls 8 of tha
said Rules, 2002 on this 28" day, November 2019,
The bomowen/mortgagor’guarantor in particular and the public in general is hereby
cautioned mnot to deal with the property and any dealings with the property will be
subject to the charge of the Bank of India, Turbhe Branch for an amount of
Rs.2,28 56 265.00 (Rupees Two Crore Twenty Eight Lakh Fifty Eight
Thousand Two Hundred and Sixty Five Only) + Interest @@ 11.50% p.a. from
09.07.2019 compounded at monthly rests, together with further mterest and
incidental expenses, costs and charges efc. incurrad and 1o be incumed theseon
The borrower's attention is invited to provisions of sub-section (8) of
Section (13) of the Act, in respect of the time available, to redeem the
secured assets.

Description of Immovable Property
Land admeasuring about S400 sq £ (501,85 sq.mirs) out of the total plot of land
admeasuring 0.508 hecatare bearing Survey Mo A5, siluated wilhin the limils of
village Gateghar, Taluka and District Thane. Sdi-

Authorised Officer
Bank of India
Turbhe Branch

Place: Village Goteghar, Thane.
Date: 29.11.2019

ciffice (f anyl of Corparate Persan Co-op Soc Uid, Mot No, A6, Yeer Industral Estate, MALAD-B-MATRUKRURA CHS LTD.
O Link Road, Andhen Wiest, Muosrbai - 400053 Inda. Hon. Secretary
6 |Lipidation Commencement date of Corporate | 2nd Decermber, B9
Prrton
T [Mame, atichess, email address, tekphore | WIE Pranay Damania PUBLIC NOTICE
rienber and the regsration number of the | IEBURA-H0A SP-POOOR D20 T- 187 (it NOTICE is heraby given that Mis. Indian
Ligscfatioe Aeckele<s -~ 407, Saryar Endane, Above Mahindea (il Corporation having Head Qffice at

Incian Cul Bhavan, -3, Al Yavar Jung
Marg, Bandra Easl, Mumdsad, 51 inlends
Io lake & land on lease beamng Surey
Mes 18/28/1/2, 191282, HM/BZ ot
village, Sanjgacn, Taluka - Khalapur,
Dist Raigad, for insfallsfion of Sewage
Treatment Plant {STP) from the
Maharashira State Road Developmani
Corporation who acquired the said
propany
Wis. Indian O Corporation Limlled
intends 1o install of Sewage Treaiment
Plant (STP}, by exacufing a kong erm
lease deed with MSRDC. Before my
clhient entars into this lease deed, any
personi having any claim agaimst he
said plot or any part thereof by way of
nheritance, morgage, sala. gift, leasa,
lien, charge, trust, maintenance,
easement, possession, occupation,
loan from any Bank or Financial
instilution against the said properly ol
otherwise howsoever are hereby
reguested o make the sama known in
wriling 1o the undersighed Advacate al
Bldg Mo. L-3, 406, Shiv Ganga, Lok-
Kedar Hsg Compéex, Mulund, Mumbai
400 080 within 3 penod of 10 days
from the dale of pubbcation heraol . Any
objections received aflar the nolice
period will be considerad as walved
and W's, Indian Od Corportion Limitad
will compéete the negolialions, as the
said portion of land will have cleal
marketable hitle and frae from all
encumbrances withoul your claims
Mis. Uma 5 Sinalkar,
Advocale

IDFC FIRST Bank Limited IDFC FIRST
{ Formarly known as IDFC Bank Limited) Bank

CIN : LE5ST10TH2014PLCOAT T2

Registerad Office: KRM Towers, 8" Floar, Hamington Rioad,

Chetpat, Chennai - 600031, TEL: +91 44 4564 4000 | FAX: +01 44 4564 4022,
Authorizad Officer - Sarmin Kabir | Contact Numbar- 9745588208

APPENDIX- IV-A [See proviso to rule 8 (6)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Molice for Sale of Immovabe Assels under the Securilization and
Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002 read
with proviso to Ruse B (6 of the Security Interest (Enforcement) Rules, 2002
Motice is hereby given to the public in general and in paricular 1o the Borrower (s) and
Guaranior (s) that the below described immovable property modgagedichanged to tha
secured Creditor, the physical possession of which has been {aken by the Authorised
(ficer of IDFC FIRST Bank Limited | Formerly known as IDFC Bank Limited), wifl be
sold on “As is where 57, “As s whal is°, and “Whalewver there is” on  20-Dec-2019, far
recovery of INR 19808962.84/- due to the IDFC FIRST Bank Limited [ Formerly
known as [DFC Bank Limited) from Mr. Mahesh Krishnalal Malik , Manita Mahesh
Malik, Dotnama Communications Private Limited, Dotname Infotech Private
Limited, Zillo Estates Confractors and Interior Decorators Private Limited.
The Reserve Price will be Rs 26B63200/- and the Earnest Money Deposit will be
Rs 2686320/

DESCRIPTION OF MORTGAGE PROPERTY
Flat Mo 1818 & 1813, 13th Floor . B Wing Raheja Classique, New Link Road, Andheri
[West) Mumbai 400053 .

For detailed terms and condifions of the sale, please refer to the link provided in IDFC
FIRST BANK Limited website | ¢, www.idfcfirstbank.com

Sd/-
Authorised Officer
IDFC FIRST Bank Lirmited

Date : 312/2019 | Farmerly known as IDFC Bank Limited)

| -
Y | oo togmyoges o cpprating Duet 1.
5th Floor, Mogaveera Bhavan, M.V.M. Educational Campus Marg,
Off. Veera Desai Road, Andheri (West), Mumbai — 400 058.
DEMAND NOTICE
The Authorised Officer of The Mogaveera Co-operative Bank Ltd has issued
Demand Notice in compliance of section 13(2) of SARFAESI Act, 2002 to below
mentioned Borrowers/ sureties demanding outstanding amount within 60 days
from the date of issue of the said notice, mentioned as per details. This
publication of the notice is made for notices to the following Borrowers & sureties.

Demand
Notice Date &
Outstanding

Sr. Name of the Borrowers/
No. Sureties

Description of
Immovable Properties
& owner/s of the

Amount Secured Asset/s
1. | Mr. Atikur Rehman T Maknojiya 26/11/2079 | Mrs. Habiba Ibrahim
2. Mrs. Habiba Ibrahim Maknojiya & Maknojiya —

-Borrowers| Rs.11,30,791/-| Flat No. 6, 1st Floor,

1. Mr. Bhavesh Girish Bhatt (as on Building C-4, Gulshan
2. Mr. Bipin Jayantilal Panchal 30/09/2019) | Co-op Hsg Soc Ltd,
- Sureties Fisheries  University
Road, Versova,
Andheri (West),

Mumbai — 400 061.

" Borrowers/ sureties are hereby informed that Authorised Officer of the Bank shall
under the provisions of SARFAESI Act, take possession and subsequently
auction the mortgaged property/ secured asset as mentioned above, if the
borrowers/ sureties do not pay the amount as mentioned above within 60 days
from the date of publication of this notice.

The borrowers/ sureties are also prohibited under section 13(13) of the

SARFAESI Act, to transfer by sale, lease or otherwise the said secured assets

stated above without obtaining written consent of the Bank. This public notice is to
be treated as notice u/s 13(2) of the SARFAESI Act, 2002.

Borrowers/ sureties are advised to collect the original notice u/s 13(2) from the

undersigned on any working day.

Sd/-

Mr. Narayan G. Mendon

Chief Manager & Authorised Officer

Dated : 02.12.2019
Place : Mumbai

5.0 Address of the registered allice and EII:IISr F]WT"": Ehrea Krishna Bq.l:lklhﬂﬂ
principal office (if any) of corporate) Sant Gadge Baba Marg, Off Dadasaheb
debtor Phalke Road, DadanE) Mombai

Maharashira 400014 India

6. | Insolvency commencement dafe in | Date of order delivered 06 11.2019
respect of corporate debior Certified copy of order received 29.11.2009

7. Estimated date of elogare of 02102020
insolvency resolution process {330 days from date of onder)

8. [ Mame and reglstration number of
the insolvency professional acting
as interim resolution professional

Mame: Mrs. Tanuja Jalan
IBBI Mo.: (IF No. [BBLTPA-DOZTP-
NOO10L/20]17-18/10244)

9.1 Address and e-mail of the interim
resalation prnlﬁxinu:l._ e
registered with the Board

Brmail: tanu]a]alaniyaheo.codn
Address : G-2712B Sundar Sangam CHS
Lid, 8 V Road, Sunder Nagar, Malad (W),
Mumbad 00064,

K Address and e-mail to be wsed Tor
carrespondence with the lnterim

Email : cirp.varron@gmail.com
Adddress : B-1706, Abrol Vistu Park, Near

resolution professional Byan International School, Evershine
Magar, New Link Boad, Malsd West,
Mumbai — 400064
114 Last date for submission of elaims | 13.12.2019
12} Classes of creditors, if any, under | NIL
clamse (h) of sub-section (6A) of
seetion 2, ascertained by the
interim resolution professional
13) Wames of Insolvency Professionals | Mot Applicabls

identificd to sct ws Anthorised
Kepresentative of credifors in a
class (Three names lor each class)

14 {a) Relevant Forms and (&) httpa:/ibbi. gow inhome/downlosds
(b} Details of awthorzed

(b)) Mot Applicable
representatives are available at;

epaper. freepressiournal in

Motice is hereby given that the Mational Company Law Tribunal has ordered the
commencement of A Insol Resolution Process of the Varron
Ahminiumm Private Limited on 06.11.201%& certified copy of onder received on
29.11.200%,
The creditors of Varmon Aluminmm Private Limited are hereby called upon to submat
their claims with fom or before 13.12,2001% to the interim resohstion professional at
the address oned against entry No, 10, (Hsraierﬂusllr&ﬁrmesdnwkmd
httpa:'worw. ibbi gov inbome/downloads).
The financial craditors shall submit their claims with proofby electronic means aaby. All
other creditors may submit the claims with proof in person, by poat or by electronic
AN,
Submission of false or misleading proofs of claim shall atiract penalties.
G-
Tamuja Jalan
{Iatertm Resolation Professional)
(1PHo [BBLIPA-GOZ/IP-RO0 101200 7-12/10244)

Dare: DA T22009
Flace: Mumbal

PUBLIC BEWARE

This is to inform the public at farge that my clients are legally entiied to all
rights, tile interest and ownership rights in respect of Agricuftural Land mose
particularly described in the Schedule Of Property hereinbelow. |t has come to
the notice of my clients that some people are indulging in a fraudulent manner
by preparing forged & fabricated documents with a view to induce innocent
purchasers and or the general public atlarge to enter inlo llegal sale purchase
transactions with respect to the schedulad property. In order 1o prevent the
action of such persons from indulging in such fraudulent activities and thereby
deceiving innocent purchasers this notice is being given fo the public at large
not to be swayed away and enter into any transactions in respect of the said
scheduled property. The Public is hereby warned that such acts on behalf of
any such personsifims/parinerships/companies are absolutely fraudulent
and illegal. Parties who continue to proceed with any transaction with respect
io the Scheduled Plols with these ilegal acls of such personsffirmyd
partnerships/companies shall do so at hislhedtheir own risk and
consequences, and the same shall be subject o appropriate legal
actions/proceedings being filed against them and or third parties indulging in
such fraudulant acts,
Schedule of the Land/Property :-

All the piece and parcel of Agriculfural Lands described in the "Agreement’ and
admeasuring 9 Acres and 29.75 gunthas, ie. 47,159 Sq. Yds and an
additional part of the Kharaba Land but however o the restiction as surveyed
by the DILR and shown on his attached survey sheet, situate and lying at
Village Achole, Taluka Vasai, Dist. Thane, Maharashira bearing details as
belaw:

Old Survey # | New Survey # | AREAINACRES |  ASSESSMENT
38 Z7pt 1975 0.85
T ot 110 0.85
36 50t 718 1.7
33 2ont 134.25 1.5
35 24 12375 1
[ 3 23pt 114 0.85

Mr.Kumar Nichani {Advocate, Bombay High Court)
41415 Commence House N.M Road Fort Mumbai:400001.
Contact No. 022-22693353 / +01 DBETE48382

I COSMOS BANK Mumbai Regional Office: Horizon Building, 1st Floor, Ranade

THE COSMOS CO-OP. BANK LTD.
(Multistate Scheduled Bank)

Road & Gokhale Road Junction, Gokhale Road (North), Dadar
(West), Mumbai 400 028. Phone No. 022-24476008/57/58

(Enforcement) Rules, 2002.

Thousand Six Hundred Only).

Date :03.12.2019
Place : Mumbai

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financia
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest

Notice is hereby given to the public in general and in particular to the Borrower and Guarantors that the below
described immovable property mortgaged to the Secured Creditor, the physical possession of which has
been taken by the Authorized Officer of The Cosmos Co.0p. Bank Ltd., will be sold on "As is where is basis'
and "As is what is basis" on 20.12.2019 from 1:00 pm to 2:00 pm with unlimited extension of 5 min each,
for recovery of Rs. 11,59,888.16 as per Demand Notice dated 12.08.2014 + Further Interest & Lega
Charges thereon due to the The Cosmos Co.0p. Bank Ltd from Mr. Sudhir Bapu Sawant (Borrower) and
Guarantors:- 1) Mr. Amar Shivram Sawant, 2) Mr. Sunil Annaji Kasardekar.

The Reserve Price of Immovable Property will be Rs.18,36,000/- (Rupees Eighteen Lakhs Thirty Six
Thousand Only) and the earnest money deposit will be Rs. 1,83,600/- (Rupees One Lakh Eighty Threg

DESCRIPTION OF IMMOVABLE PROPERTY

All'that piece and parcel of Flat no. 02, area admeasuring 32.79 sq.mtrs (353 sq.ft. built up) + Garden ared
admeasuring about 15.79 sq.mtrs (170 sq.ft.) s/on the ground floor of the building known as "Radha Kun;'
standing on the property bearing Plot no. 53, Turbhe G.E.S. in Turbhe, Navi Mumbai within Registration
District and Sub District of Thane and within limits of Navi Mumbai Municipal Corporation. Together with
proportionate rights to enjoy the common areas and facilities appurtenant to the said premises and with right
of way, easement and parking available to said premises.
Note: - 1. Forinspection of Immovable property will be on 13.12.2019 between 11:00 A.M. To 5:00 PM.

2. EMD forms are available with Authorised Officer.

3. Please contact for EMD payment details to Authorised Officer.

For detailed terms and conditions of the sale, please refer to the link provided in Secured Creditor's website
i.e. https://www.cosmosbank.com OR https://cosmosbank.auctiontiger.net

Sd/4
General Manager &Authorised Officen|
The Cosmos Co-operative Bank Ltd]

SYMBOLIC POSSESSION NOTICE

ﬂlﬂ!ﬂl Home Finance|

Whereas

A the borrawer falbed

Branch Office: 112 Bank Lid., Office Number #01-B. 2nd Floor
Road No 1 Plot Mo B3 , WIFI IT Park, Wagle Industrial Estate,
| Thane, Maharashtra = 400604

The undersigned being the Authorized Officer of ICIC| Bank Limited under the Securitisation, Reconstruction
of Financial Assels and Enforcament of Securily Interast Act, 2002 and in exarcise of the powers conlerrad
under section 13 (12) read with Bule 3 of the Security Interest (Enforcement) rules 2002, izsued demand
notices upon the borrowers mentioned below, to repay the amount menticned in the notice within 60 days from
the dala of recaipl of tha said naticea.

o rapay the amaunt, nabce is heraby given (o the borrowear and the public in general
that the undersigned has taken Symbolic possession of the propeny described herein below in exercise of
powers conferred an him! her under Section 13(4) of the said Act read with Rule & of the said rules on the
below-mentioned dates. The barrower in particular and tha public in ganeral is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of ICICI Bank Limited.

Account Numbaer

L:],;:r. Name of the [Pnescrlpti:?n . ?dal.:lu m‘ll Eemamil Harlpa
of Pro | Date o otice! Amoun o
) Borrowaer! Loan pearty . iy B L

Symbolic Possassion Notice (Rs.)

1. [Anil Vasantrao Ingle/
Jyoti Anil Ingale-
MHAMDODOEI5684

Open Plot No 13 CTS Mo 139083 5 No

Ambad 431 204¢ Novembear 26, 20149

Decamber 31, 2018] Ambad
38, Pachod Choufull, Beside Sharda Ra. _
Magar Ambad, jalna, Maharashira- 18,27, 102 .0dy-

Date : 03-12-2019
'-.kPlat:e: Ambad

The above-mantionad borrowars(s) guarantors(s) ara heraby given a 30 day nolica (o rapay the amount, elsa
the martgaged properties will be sold on the expiry of 30 days from the date of publication of this Motice, as per
the provisions under the Bules 8 and 9 of Security Interest (Enforcement) Bules 2002,

Authorized Officer
ICICI Home Finance Company Limited /

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.

Ceniral Office

IMULTI-STATE SCHEDULED BANK)

', Plot No. 1394 Sonawala Road
| 6180 D085

“Marutagiri’
Goregaon (East), Mumbai - 400063, | Tel:- 6189 0038 | 6189 0134

POSSESSION NOTICE
WHEREAS
The Authorised Officer of Bharat Co-operative Bank (Mumbai) Lid., under the Securitsation and Reconstruction of Finencis! Assels
and Enforcement of Security Interest Act, 2002 and in exsrcise of powers conferred under Section 13(1.2) read with Rule 9 of the Security
Interest (Enforcement) Rufes, 2002 isswead Demand Notices dated 09.09.201% ypan the Bomowers mentioned below, to repay the
ampuni mentiznedin the notice within 60 days from the date of recaipt of the said notice,
The borrowers having failed to repay the amount, notice is heraby given to the said borrowers and the public in genera that the
undersigned has taken symbolic possession of the properties described herein below in exercise of powers confemed under section
13{4) of the said Acl read wilh Rula 3 o the sald Rules on this 29° day of November of the year 2019,
The said borrgwerns m parlicular and the public in general are haraby caulioned nol b deal with the said properlies and any dealngs with
the said propertias will be subjact o the charge of Bharal Co-operative Bank (Mumbai Lid,
Mame Of The Mofice Amount :
Borrower | Sureties (Rs.) Mortgaged Properties
1. Mis. Rebell Jewels | Cash Gredit Limit [(i) Flat No.1501, admeaswing 8388 sq meters budt up area on the 15 Floor in T
& Gifting Private Accaunt Mo, Wing of Gundecha Gardens Co-operative Housing Socsety Limited, constructed on
Lirmited 009213100000049 |  piece and parcel of land bearing C.5.MNos.44, 1144 &1/28 of Parel Sewri Division in
Directors & {including Adhoe the Registration District and Sub District of Mumbai City and Mumbad Suburban
JeintiCo-Borrowars: Limit of situated at Dr. Babasaheb Ambedkar Road. Opp.Ganesh Cinema, Lalbaug,
2 Mr. Mitin Hasmukh Mumbai- 400 012 owned by Mr.Hasmukh Bhimeaj Bagrecha and bounded towards
ity Rs. 40,00,0001-) Eagl: Gas Company Lane, West: Slum Anga, Morth by © N4, Joshi hMarg, South by :
Bagrecha Rs.8,91,11,445.89 |  Building ‘&' Wing
3. Mr. Hasmukh as on 08219 |Gy Office pramises No.39, admeasuring 21 38 sq mirs. buill up area, e, 230,36 5.1
Bhimraj Bagrecha logether with built up area on the 15t Floor of Buiding Mo.94 known as Kansara Chawl Co-
further interest aparativa Housing Socety Limited construcied on piece and parcal of land bearing
@13.90% per Cadastral Survey No.2386 within the Registration Districl, Sub District Tabuka
annurn + penal Buembai City and within the kocal limits. of the Mumcipal Corporafion of Greater
intarest (@ 2% per | Mumbai sifualed al Kalbadew, 28/30 Kalbadevi Road, Fika Street, Bhulsshwar,
annum thersan with Mumibai 400 002 along with rights, Blle and interest in the capilal of the Socety under
effect from Share Certificate No.35 dated 17,08, 1988 owned by Mr.Hasmukh Bhimra] Bagrecha
01.09.2019 and bounded towards East by ; Building Mo 85, West by - Shruli Hatel, Mortf ; 15t
Tl Bhoiwads Lansand Soulh: Kaltadew Rogd
3d-
Date : 29.11.2018 Pravinkumar 5, Suvarna
Place ; Mumbai Asst, General Manager & Authorisad Officer
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PUBLIC NOTICE ONA 57 : S CUTTA
Thi Plot No.: CM-2B, 1st Floor, Sector-7, Near Markat Nagar Police Station, MOREPEN LABORATORIES LIMITED
is Is Information to the general : ) CIN:- L24231H1984PLCODED 23
public that mining project situated at CDA, Cuttack-753014, Odisha, Tel.: 0671-2361377, 70777 27133 Regd. Office:- Marepen Village. Nalagarh Road, Near Baddi, Dist. Salan, Himachal Pradesh-173205
' . Nl 0] Tek +51-1795-266401-03, 244590 Fax: +91-1795-244591
Sy.Nos 91, Pagdlyal (V), Gandeed Website: www morepencom, Emall: invesiors@maorepen,com
(M), Ranga Reddy District, Telangana E- Auction Sale Notice for sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interes NOTICE
State being developed by M/s Mount (SARFAESI) Act, 2002 read with provison to Rule 8(6) for Inmovable and Rule 6(2) for Movables of the Security Interest (Enforcement) Rules, 2002 [As per SEBI Circular ie. SEBVHOMIRSD/DOSICIRIPI2018/139, dated: November B, 201E)
) Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor(s) that the below described Immovable properties Mortgaged Nobice is hareby given that the fallowing share cartificates (detalls given as under) haue baen lodged with the
Toor Minerals. Ext.5.261 Ha. Quartz to the Secured Creditor, the “PHYSICAL POSSESSION” of which has been taken by the Authorised Officer of the Bank of Baroda, Secured Creditor, will b Company by the h’gans‘n}ree e el n?sh coectafin H:'I::-.n:ularg. o EF.Eu.'l-|;:|.-.i.1IHEE-'U'DEE-'E.TR?P-'E'31&'135.
and Feldspar Mine has been sold on "AS IS WHERE IS”, “AS IS WHAT IS”, “WHATEVER THERE IS” AND “ WITHOUT RECOURSE BASIS” on 21.12.2019 on the basis of "Physical | iied Havember 6, 2016.
ded Envi tal Cl Possession" for recovery of Bank dues and the buyer should ascertain the status of the statutory dues and other encumbrances, if any. s
cccoyded Envionmental Gearanos AT to-be-reft O 21-12-20T8-rom--00-PoMi-tu-3:00-P--— Lt Date ot SubmiSsTo-of oM DIt 20-12-20Te-by S0P | ol | Coriicate mamber| Distincie Nambers | yo.or | Selrs Name | Buyers ams
- = o : Shares
Assessment Authority (SEIAA) Order fame S Adtdress of theBorroweTts) ReservePrive EMD - A b Sl SaBL.ln S5 .
No. SEIAA/ AP/RR/2y27 2013 dated Guarantor(s) Property & the Owner Bid Increase Amount Amount (Secured debt) E-SEM-&.?E:?ﬁEH:I ANAMIKA MUNOHRA
0. - ate . . HaMDWALL
. Borrower— s Padia—Fimber-Co—(P)tidResidentiattamd—ard-Buitdimg—sitoated—=atBoor Bs.2.95.48.000/- Denrand Notice Date 20022014 0176782 | 87801 api 443153173 | 443153785 663
04.04.2013. Copy of the said Guarantors: 1)Mr. G C Padia, 2)Mr. Umesh Padia,| No. 50/18/5, Plot No.LIG, F-18, S.No.6 (P), e B Emaia nan ol e o natd ‘ Ll . ' ARIANBAUN. . - SPLENUNN
Environment Clearance is available 3)Mrs. Urmila Devi Padia & 4) M/s Padia Timber| Resapuvanipalem Village, Seetammadhara, Rs.22,54,800/- '+ interest from 21.02.2014 & ST TR - —
with Telangana State Pollution Enterprises, all are at S No.27/5, Chimalapalli| Visakhapatnam measuring 285 Sq. Yards in the expenses thereon less AIMAN SALIM oy MUKOHRA
Road, Vepagunta, Visakhapatnam -530047 name of Mr. Umesh Padia Rs.20,000/- Recovery if an KOLEHANDWALLA SHREE KUMAR
Control Board. , Yepaguna, P oI : ' _ yitany. D176781 | 87800 | 87800 |443152860|443153122) B63 | cayn ABBASEHAI MUNDHRA
EMD-SubmissiomAcc : = s AfCName TARMB Cuttack AuctiomAccount—————————| LOKHANDWALL A
Sd/- M/s Mount Toor Minerals. Name of the Beneficiary : Bank of Baroda, IFSC Code : BARBOCUTCDA (5th Digit is zero —
S ST IE S e 5I5aSE - 5 the link ~ sankofharada comle-a0 ( n — BUYER'S NAME:- OM PRAKSAH KEJRIWAL & SANDHYA KEJRIWAL
Ppp—— te o R ORROWER - GUARANTORTOR aR-EOR-SHBSEAL N EER-A S AND ertoen - Folio | Cestificate number | Distinctive Numbers | . of Seller's Name
A A9=49-5048—Ptrre—Cr L From | To From To |Shares
0181110 | 92126 | 2129 [44850054[448501245 | 663 | RAJENDRA RAL SANDHYA KEJRIWAL
0E1112 | 92130 | Q2131 | 44850203 | 448502THS | BEE | RAJENDRA RAl, SANDHYA EEJRINWAL
] D181121| 92140 | 92140 |44B511258[448511986| 720 | RAJENDRA RAL SANDHYA KEJRIWAL
ANDHRA BANK Central Bank of India T o T otovi22] a1 | apier fussios aisiara] 796 | RAIENDRARN. SANDRYAKEIRAL
HABSIGUDA ,1-5-62/6, V'V NAGAR STREET NO §, Phone: 6304903745 E-mail: bmhyde0814@centralbank.co.in to  acceptance  of 0178803 | 89622 | 80822 [445735072[445733009 | 426 | LAXMIDEVI KEJRIWAL, OM PRAKASH KEIRIWAL
HABSIGUDA, HYDERABAD-500007,Tel No.040-23468655 =T advertising copy, it is not D1TEB43 | 80B62 | BOBE2 |4457B5750|4457B7084 | 1328 | LAXMIDEVI KEJRIWAL, OM PRAKASH KEJRIWAL
NOTICE . Notice of intended sale und terest (Enforcement) Rules possible to verify its TR B [ TR I P T R BT T TR T
- . UUZ under 1he cecur d A e and Enforcement of] H I. = i L .""'r 2 .'.'-.'I kol ali ot Al - = Ly, r| = . —
{RULE6(2)/8(6) OF SECURITYINTEREST (ENFORCEMENT)RULES 2002} Security) InterestAct 2002 contents.  The  Indian 0178811 | 89830 | BOBI0 |445710772 445740434 BE3 | MANJU KEJRIWAL, OMPRAKASH KEJRIWAL
From: AUTHORIZED OFFICER HABSIGUDA Branch, Andhra Bank under ACT 54 OF 2002 d Express Limited _cannot 5 | 722457 3 WAL SHREJRIWA
To: Mr/Ms./ Mis B “Plasticson Industries D-58 Phase -V, Industrial Area. Jesdimet To.Name & Full Address of Borrower/s:Dr. Madireddy Raghuveer Reddy S/oLate Sri Madiredd be held responsible for DITBEZI | BUBAZ | BOBAZ [485749GTI|S457B0334| BBI | MANILKEJRIWAL, OMPRAKASHEEIRIWAL
QOIthbr.II S I\/T do;rc:vl\:l)grt. Tals cson n55'050;§sc A bli as;a.-M, dnh us L'a _rga: t?le Wf ;‘\]/i Malla Reddy, H.No.16-1-27/8/2, Jayanagar Colony, Saidabad, Hyderabad - 500 059. Dr. Poth such contents, nor for any D175825 | 89844 | BOBA4 | 445750008 |445752309 | 1392 | MANJUKEJRIWAL, OMFRAKASH KEJRIVAL
uthbullapur, Medchal LIst, elangana - - vo-obllgant :Nadhurakavi Sujatha TV/o Archana Reddy W/o Dr. Madireddy Raghuveer Reddy H.No.16-1-27/8/2, Jayanagar Colony, loss or damage incurred DIT8B2T | BOB4G | BOB4E |445753716 445754444 | 720 | MANJU KEJRIVAL, OMPRAKASH KEJRIWAL
Bikshapathi, 1-8-449/14, Plot No 19, Patti Gadda, Vikarnagar, Begumpet - 500003. : ; A : e = A bdelioan nndl Bkt : - Al
) ’ v ' o ’ Saidabad, Hyderabad - 500 059. Dr. Madireddy Raghuveer Reddy S/o Late Sri Madireddy Mall as a result of_transactlo.ns 0178853 | 89872 | 89872 445776515 [445777575| 1061 | MANIU KEJRIWAL OP KEJRIWAL
Sub: Sale of property belonging to you for realization of amount due to Andhra Bank under the Reddv FlatNo. 303. Sai Krishna Marvels. 9" Cross. Rock Town Colonv. L B Nadar Hvderabad - 50 with companies, associa- Sk | Lo it ol el i .o octhol e ool ek
SECURTISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMEN 074 El)r Pothé Arc,hana Reddy W/o Dr’ Madiredéiy Raghuveer Regdy FIat?\lo, 3363 Sai Krishn tions or ir;dividuals 0178842 | B9BGT | BOBG1 | 445765008 | 445765758 | B61 | TILOK AGARWAL, SANDHYA KEJRIWAL
\?VE;ESSUT)U:;\’;LT(E;:EE@Tgﬁﬁ:&ig?g@)ﬁm ouinsoie of demand made b e Band]. | MEVES: 9" Cross, Rock Town Colony, L B Nagar , Hyderabad - 500 074 advertising in its newspa- 0181109 921?'1 | gihﬂ- ﬂﬂéﬁﬂﬂfﬂ 448500583 | BB3 | RAJENDRA RAl SANDHYA HEHII'H::L
T T T ! ] =411 : A L] iy : W
through D{:mand Notice U/s 13F()2§/dated 01-01-2019. | i)rl1 exerciie of the powers confeyrred under] [ SiPMadam, pers or Publications. gri08d0 | -oen I pO%s JAGHBIN M ISt 065 | UOMIDEURETIIAL: LG ARACH KEIRIWAL
9 : ST P ; . . . We therefore recommend DITEE10 | 89823 | B9BZD 4457319108 (445734771 EEBI | PRAKASH KEJRIWAL SAMDHYA KEJRIWAL
the above Act, took possession of the below mentioned property on 26-03-2019. Even after taking Sub: Your LoanAccount No. 4005181639 with Central Bank of India, Secunderabad Branch. that readers make .I'.'"i";'?ié‘.:;ﬁ E'EIE_ 5 T EEIE;?E 1T ?"."@['igg HIE;'"E.".:I.?:EI:I ; .EI."-"' F'HF- F.l!-‘:i:i HEJHW-AL S.':'.hll:'.' H"|"|!. .P.{EJ.F-E l.'J..'E'.L.
possession of the property, you have not paid the amount due from you to Andhra Bank. As such, it} § Dr. Madireddy Raghuveer Reddy and Dr. Potha Archana Reddy availed above facilities fro necessary inquiries ' Seaaah _I T : RARGUSS U _
has become necessary to sell the below mentioned property above the reserve price of Rsj § Central Bank of India, Secunderabad Branch. The repayment of the said loan is inter alia secured before sending any Ay ﬂﬂf?'i"rl".ff' claiming of hawng any miarest ‘"_L‘T_{-‘_Hlf-‘ shares or any parson(s) |'~5"-'"r'l!él any Ubiﬂr'iﬁ'!'l' 0 Lﬁ{flfﬂfﬂs-ﬂ!ﬂ
4500000(Rupees Forty Five Lakh ) by inviting tenders/ by public auction/ e-auction/ by private treaty§ | by mortgage and hypothecation of schedule mentioned property. Dr. Madireddy Raghuvee monies or entering into Transfers of hares sha wrneuserd_hus.l-rer mﬂ"““""" t0-IE e gt abave menkoned 3':'“'55 0F-40-COmpRNYS
i ' i ' is nofi ' d [ Reddy and Dr. Potha Archana Reddy (borrowers) failed to pay the outstanding to the bank and i FEOBNEN i cihite: TrAmslar Ane it (RTA] Lo, A berwice < Livied, 2 T - 8, nd Floor, il islrist raa, Plisse- 11, Hew
(strike off inapplicable portion) after 30 days from the date of this notice. The date and time o eaay y pay 9 any agreements with Delh - 110020, Prone: 011-26387281-83, ema-infofdmasserv.com withn 30 days of publication of this notice, faling
auction and the details of the service provider shall be informed through a Sale Notice which shallbef | therefore the borrowers were called upon to pay an amount Rs.2,68,54,966.03 (Rupees Tw advertisers or otherwise which the company would be free 1o consider and Transfer of shares an mesits, 3,.:':[, the Comeany and RTA shall ot be
issued separately, and the property would be sold to the person who offers highest price. Since, the gsrogﬁ ?bng%%qua!ips'nﬁg%sFtogrc-ng?hsearggr:\lIr?geHcl)Jnrdcriee(rjnzz(éyn%?caenga-lt-:c;efopoaslsgoa?)lygsd:d acting on an advertise- rasponsible for any lass financial or otherwise caused to any persan(s).
property may be sold by private Sale also or obtaining quotations from the persons also, subject to urder Section 13(2V¥Ioftlhe Act. [twas made clg;r thaltj itihe paymenlt < not made within 6(; d:ys, ment in any manner This nofice is avalable on the wabsite of the company L&, “waww morapen.com
terms and conditions acceptable to Bank. If you have any such proposal of selling the property to ) . oo . ) Y whatsoever. Registered .
: , . ) " Bank will be constrained to exercise its rights by taking possession of the securities.As Dr. For Morepen Laboratorias Limited
ghts Dy gp
any person by private sale or by getting quotation, the same may be communicated to me within 30 . . letters are not accepted Sdl.
days from date of receipt of this letter/Notice. Failing which it will be construed that you have no such Madireddy Raghuveer Reddy and Dr. Potha Archana Reddy (borrowers) failed to make paymenty in response to box Place: New Delhi Vipul K Sri
y receip e g et youn , the undersigned took possession of the securities more fully described in the schedule hereunde number advertisement.” e P“L,: NI, S""““'"'“
proposal and | will proceed forthwith, with sale of property by inviting tenders/public auction/e on 01.10.2019.As per Section 13(4) of the Act, the bank is entitled to effect sale of the same and - Date: 13.11.2014 ompany Secratary

auction/ Private Treaty. Please take notice that if you pay the amount due as specified in the
Demand Notice dated 01-01-2019 with subsequent interest thereon along with cost and expense
incurred by the bank till date before the date of publication of notice for public auction or inviting
quotations or tender from public or private treaty for transfer by way of lease, assignment or sale of
secured assets, no further action shall be taken for sale of the property mentioned in the schedule.
SCHEDULE OF THE PROPERTY
IMMOVABLE PROPERTY ;All that part and parcel of the property consisting of 1.Urban Land
admeasuring approximately 404 Sq.yards situated at open Plot No 17 In Survey No 110, Situated
at Gopalpur Village, Hanmakonda Mandal, Warangal urban Dist. and Bounded By East: Land of
Venkataiah,West: Land of Y Mallaiah,North: 25 Feet Road,South: Land of Ganga Reddy.
Date: 02-12-2019 Sd/-Authorized Officer
Place: Hyderabad Andhra Bank

Central Bank of India

CHARMINAR BRANCH,#21-2-75/1 TO 5, Raghunath Complex,
Gulzar House, HYDERABAD 500002, PH: 040-23468946, Mob : 6304903718

Notice of intended sale under Rule 6(2) and 8(6) of the Security Interest (Enforcement)
Rules 2002 under The Securitization and Reconstruction of Financial Assets and
Enforcement of Security) Interest Act 2002. ]

To.Name & Full Address of Borrower/s:1.Sri Rachamalla Sankeerth S/o Mr. Rachamalla
Srinivas #20-02-247, Hussaini Alam Bahadurpura, Hyderbad, PIN 500064.2.Smt Rachamalla
Sujatha W/o Mr.Rachamalla Srinivas #20-02-247, Hussaini Alam Bahadurpura, Hyderbad,
PIN 500064.

SirMadam,

Sub:Your Loan Account No.3907999704 with Central Bank of India, Charminar Branch,
Hyderabad.
Sri Rachamalla Sankeerth and Smt Rachamalla Sujatha availed above facilities from Central
Bank of India, Charminar Branch, Hyderabad. The repayment of the said loan is inter alia secured
by mortgage and hypothecation of schedule mentioned property.Sri Rachamalla Sankeerth and
Smt Rachamalla Sujatha (borrowers) failed to pay the outstanding to the bank and therefore the
borrowers were called upon to pay an amount Rs.26,06,465/- (Rupees Twenty Six Lakh Six
Thousand Four Hundred Sixty Five only) due as on 12.06.2019 with interest & cost thereon vide
our demand notice dated 12.06.2019 issued under Section 13(2) of the Act. It was made clear
that if the payment is not made within 60 days, Bank will be constrained to exercise its rights by
taking possession of the securities.As Sri Rachamalla Sankeerth and Smt Rachamalla Sujatha
(borrowers) failed to make payment, the undersigned took possession of the securities more fully
described in the schedule hereunder on 19.09.2019.As per Section 13(4) of the Act, the bank is
entitled to effect sale of the same and realize the proceeds towards costs, charges, expenses and
outstanding balance. Accordingly, the undersigned intends selling the secured assets described
in the schedule hereunder. The sale is intended to be carried out on 10.02.2020 with a Reserve
Price of Rs.35.46 Lakh by way of inviting tenders from public and e-auction amongst the eligible
tenderers in case of receipt of more than one tender. Detailed terms of sale are set out in public
notice of sale. SCHEDULE:The specific details of the assets, which are intended to be
broughtto sale, are enumerated hereunder:

DESCRIPTION OF IMMOVABLE PROPERTY
All that the property of House bearing Municipal No.20-2-2717, admeasuring 154.00 Sq. Yards
equivalentto 128.74 Sq. Mts, situated at Inside Sukhi Mir Kaman, Doodh Bowli, Hyderabad 500
064, Telengana inthe name of Mrs. Rachamalla Sujatha W/o Mr. Rachamalla Srinivas under EM
to the Bank and bounded by:-North:House No. 20-2-202,South: Lane,East:House No. 20-2-
216,West: House No. 20-2-218.

Date;28.11.2019
Place:HYDERABAD

AUTHORISED OFFICER
Central Bank of India

FORM NO. INC-25A

Advertisement to be published in the newspaper for
conversion of Public company into a private company
Before the Regional Director, Ministry of corporate affairs
South East Region
In the matter of the Companies Act, 2013, section 14 of the
Companies Act, 2013 And rule 41 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of M{s.MNR COTTONS LIMITED having its
registered office at 1-6-692/301, Sai Home Sri Hari Residency,
Near Ramalayam Temple, Chaitanyapuri, Hyderabad,
Telangana-500060
Notice is hereby given to the general public that the company intending
to make an application to central government under section 14 of the
companies Act, 2013 read with aforesaid rules and is desirous of
converting into a private limited company in terms of the special
resolution passed at the extra-ordinary general meeting held on 23rd
November 2019 to enable the company to give effect for such

conversion.
Any person whose interest is likely to be affected by the proposed
change/status of the company may deliver or cause to be delivered or
send by the registered post of his objections supported by an affidavit
stating the nature of his interest and grounds of opposition to the
concerned Regional Director at 3rd floor, Corporate Bhawan,
Bandlaguda, Nagole, Tattiannaram Village, Hayat Nagar Mandal,
Hyderabad, Telangana-500068, within Twenty one days from the
date of publication of this notice with a copy to the applicant company
atits registered office at the address mentioned below:
1-6-692/301, Sai Home Sn Han Residency, Near Ramalayam Temple,
Chaitanyapuri, Hyderabad, Telangana-500060
For and on behalf of Applicant
Mis.MNR COTTONS LIMITED
S0J-
Anantha Maddi Reddy
Registered office of the Company: 1-6-682/301, Sai Home Sri Hari
Residency, Near Ramalayam Temple, Chaitanyapun, Hyderabad,

Telangana-500060 Managing Director DIN: 03394981

MEEMAKSHI

Financ:i%. ep. ZIH

realize the proceeds towards costs, charges, expenses and outstanding balance. Accordingly,
the undersigned intends selling the secured assets described in the schedule hereunder. The sal
is intended to be carried out on 10.02.2020 with a Reserve Price of Rs.350.86 Lakh by way o
inviting tenders from public and e-auction amongst the eligible tenderers in case of receipt of mor
than one tender. Detailed terms of sale are set out in public notice of sale.

SCHEDULE:The specific details of the assets, which are intended to be brought to sale,
are enumerated hereunder: DESCRIPTION OF IMMOVABLE PROPERTY

All that the property Building consisting of stilt for parking + Upper 4 Floors bearing Municipal No. 9-
5-9 (New), 5-3-33 & 34 (Old), Admeasuring 534 Sq. Yards, on Plot bearing Nos. 58 & 59 in Surveyj
Nos. 1 to 7 situated at ward No. 9, Block No. 5, Tummalakunta Village, Saroor Nagar Mandal ,
under GHMC, L.B. Nagar Circle, R. R. District and Property in the name of Dr. M. Raghuveer
Reddy, under EM to the Bank and bounded by:North: Plot No. 57,South : 25' Wide Road,East: Plof
No. 60,West: 35' Wide Road.

AUTHORISED OFFICER
Central Bank of India

Date;28.11.2019
Place:HYDERABAD

Central Bank of India

MIYAPUR BRANCH, HYDERABAD, TELANGANA 500 049
Phone: 040 29808910 Mob:6304903737 E-mail: bmhyde3836@centralbank.co.in

Notice of intended sale under Rule 6(2) and 8(6) of the Security Interest (Enforcement) Rules|
2002 under The Securitization and Reconstruction of Financial Assets and Enforcement of
Security) Interest Act 2002.
To.Name & Full Address of Borrower/s:1.Sri. SK Mustak Ahmed S/o Sri Rasool Saheb Plot No 2|
Suryodaya Green Space, Shambhipur Village, Bowrampet Panchayat,Medchal-Malkajgiri Dist.,
Hyderabad 500 043. 2.8mt.S K Shabana W/o Sri.SK Mustak Ahamed Plot No 2,Suryodaya Green§
Space, Shambhipur Village, Bowrampet Panchayat,Medchal-Malkajgiri Dist., Hyderabad 500 043.
Sir/Madam,
Sub: Your Loan Account Nos.3697982117 & 4007024899 with Central Bank of India, Miyapur
Branch, Hyderabad.
Sri. SK Mustak Ahmed and Smt. S K Shabana availed above facilities from Central Bank of India,
Miyapur Branch, Hyderabad. The repayment of the said loan is inter alia secured by mortgage and
hypothecation of schedule mentioned property. Sri. SK Mustak Ahmed and Smt. S K Shaban
(borrowers) failed to pay the outstanding to the bank and therefore the borrowers were called upo
to pay an amount Rs.54,32,098/- (Rupees Fifty Four Lakh Thirty Two Thousand Ninety Eight only
due as on 01.06.2019 with interest & cost thereon vide our demand notice dated 01.06.2019 issue
under Section 13(2) of the Act. It was made clear that if the payment is not made within 60 days,
Bank will be constrained to exercise its rights by taking possession of the securities.As Sri. S
Mustak Ahmed and Smt. S K Shabana (borrowers) failed to make payment, the undersigned too
possession of the securities more fully described in the schedule hereunder on 11.09.2019.As pe
Section 13(4) of the Act, the bank is entitled to effect sale of the same and realize the proceed
towards costs, charges, expenses and outstanding balance. Accordingly, the undersigned intend
selling the secured assets described in the schedule hereunder. The sale is intended to be carried
outon 10.02.2020 with a Reserve Price of Rs.65.14 Lakh by way of inviting tenders from public and
e-auction amongst the eligible tenderers in case of receipt of more than one tender. Detailed term
of sale are setoutin public notice of sale
SCHEDULE:The specific details of the assets, which are intended to be brought to sale, aref
enumerated hereunder:

DESCRIPTION OF IMMOVABLE PROPERTY
All that the Property of Land & Building Duplex House on, Plot No. 02 (admeasuring 158 Sq.
Yards ) and Plot No. 3/Part, (admeasuring 8 Sq. Yards), total admeasuring 166 Sq. Yards o
equivalent to 138.77 Sq. Metres., with a total plinth area of 1742 Sq. Feet (RCC)., consisting o
ground and first floors , in Part of Survey No: 62,70,61/A,61/A/A,61 /Al E, of “SURYODAY,
GREEN SPACE”, situated at Shambupur Village, Bowrampet Gram Panchayat, Dundigal-
Gandimysamma Mandal, Medchal-Malkajgiri District, Telangana State, in the name of Mr.SK|
Mustak Ahmed, S/o Mr. Rasool Saheb under Equitable Mortgage to the Bank and bounded by;
North : Plot No.3/Part,South:Plot No.1, East : 30' Wide Road, West : Neighbours Land

Date;28.11.2019 AUTHORISED OFFICER
Place:HYDERABAD Central Bank of India

HINDUJA LEYLAND FINANCE LIMITED

Corporate Office: No 27A. Developed Industrial Estate, Guindy, Chennai-600032. Tamil Nadu.
Regional Office: Near Andhra Bank Opp. SBI & HDFC Bank, S.R. Nagar, HYDERABAD -38
Contact Nos: Authorized officer: SHARAT CHANDRA.T Dial 9985286567, Email: sharatchandra@hindujaleylandfinance.com

APPENDIX IV POSSESSION NOTICE (for immovable property)

AP i P

Whereas, the undersigned being the Authorized Officer of Hinduja Leyland Finance
Limited ( HLF) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) /
Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within
60 days from the date of receipt of the said notice. The borrower having failed to repay the
amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in general
that the undersigned has taken possession of the property described herein below in
exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's
attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of
time available, to redeem the secured assets. The borrower in particular and the public in
general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of HLF for an amount as mentioned herein under
with interest thereon.

Name of the Borrower(s) / Guarantor(s) Demand Notice Date of
Date and Amount | Possession
Contract No. ATVJVI00966 01/07/2019
Mr. Sri. Sappa Veera Venkata Satyanarayana Rs. 6,15,57,691/-
S/o Koteswara Rao, D.No.15/228-1, Kotapalli Vari ;
> ’ (Rupees Six Crore 29-11-2019

Veedhi, Dhumpala Badi Bazar, Satyanarayana Puram,
Gudivada, Krishna-521301. (Borrower)

Smt. Sappa Syamala

D.No. 15/228-1 Kotapalli Vari Veedhi, Dhumpala Badi
Bazar, Satyanarayana Puram, Gudivada,
Krishna-521301. (Co-Borrower)

Fifteen Lakh Fifty
Seven Thousand
Six Hundred and
Ninety one only)

Description of Secured Asset (Immovable Property)

PROPERTY1

R.S.No. 134/2, Assmt No. 21297, Door No. 16/330-3, Satyanarayana puram,, Urban
Bank South Road, Gudivada, Krishna District, Pin. 521301.

SCHEDULE: East: Boundary wall of Co-operative Urban Bank, South: Municipal
Bazar, West: Property of Naredla Jhansi, North: Property of Sangireddy Durga
Rao

Proeprty 2: R.S.No. 189/2, Assmt No. 1068020105, Door No. 16/330-1, "KINNERA
COMMERCIAL COMPLEX", Ground floor, Shop No.1,2,3,4,& 24,25,26,
Satyanarayana puram, Gudivada, Krishna District Pin. 531025. Schedule: 1st
prathi-undivided share of an extent of 15.0 Sq. Yds for Shop No.1 out of 2797.7/9 Sq.
Yds. East : Municipal Bazar, South : Municipal Bazar, West: Land belongs to
Dasika Jagannadham, Vuriti Nagaiah, North : Municipal Bazar

Place: Hyderabad (Authorised Officer)
Date : 03-12-2019 Hinduja Leyland Finance Limited

o0 o
_—

FORM NO. URC

i

Advertisement giving notice about registration under Part | of Chapter XXI

of the Act

(Pursuant to Section 3T4(b) of the Companies Act, 2013 and Rule 4(1) of the
Companies |Authorised to Register) Rules, 2014]

Place
Date

-

Hyderabad - 500 049, Telangana
Notice is hereby given thal any person objecting to this application may
communicate their objection in writing 1o the Registrar at Cenlral Regisiration
Cenire (CRC), Indian Institule of Corporate Affairs {IICA), PlotNo. 6, 7, 8, Seclor
5, IMT Manesar, District Gurgaon (Haryana), Pin Code-122050, within twenty
oné days from the date of publication of this notice, with a copy to the company at
its registered office

Hyderabad
28-11-2018

The pnncipal objects of the company are as lallows

MName(s) o

Nobce is hereby given that in pursuance of sub-section (2) of section 366 of the
Compansss Act, 2013, an application i proposad 10 ba mada aller fiean days
haraol but bafore tha axpiry of thirty days hersinafter o tha Registrar al Cantral
Hegisirabon Cenire (CRC), Indian Institute of Comorate Affairs (IICA), Plot
No. 6, 7, 8, Sector 5, IMT Manesar, Dwsincl Gurgaon (Haryana), Fin Code
122050 that RAPHA HEALTH (INDIA) LLP, a LLP may ba regisiared under Part
of Chapter XX of the Companies Act 2013, as a company limiled by shares

To carry on in india or elsewhere the Business of Medical Relerrals /Lead
Generation and Medical toursm (Travel and Management) and design and
devetopmant of compuler softwana for usa with Madical technology and medical
laboratories and medical counseling and medical Consulting Tourism and
Travel and camying freight for medicinal drugs
A copy of the dralt memorandum and ariicles of association of the proposad
company may be nspecled al the office al D.No-1-T2MEE, Plot No-8,
Nagarjuna Enclave, Makthamahaboobpe!, Miyapur, Near Bus Body Building,

{ Applcant

Far RAPHA HEALTH (IMDIA) LLP
1. Ravi Suman
2. Sravan Kumar Kanukuniia

CYIECNT

Cyient Limited
Regd. Office: 4" Floor, 'A' Wing, Plot No. 11, Software Units Layout, Infocity,
Madhapur, Hyderabad — 500 081.Ph: 040- 67641322
Email: company.secretary@cyient.com; Website: www.cylent.com
CIN: L72200TG1991PLC013134

Place: Hyderabad
Date: 2 December 2019

NOTICE

[For Claiming dividends lying unclaimed with the Company before
being transferred to Investor Education and Protection Fund (IEPF)]

This Motice is published pursuant to the provisions of the Investor
Education and Protection Fund Authority (Accounting, Audit,
Transfer& Refund) Amendment Rules, 2016 (*Rules™) as amended
to date. Complying with the requirements set out in the Rules, the
Company, hereby, requests the shareholders who have not
claimed their dividends to do so by 12 December 2019.

The Company has also uploaded full details of such shareholders
and dividends unclaimed for fransfer to IEPF on its website at
www.cyient.com. Shareholders are requested to refer to the
Company’'s website at
hitp:/fwww.cyient. com/investors/corporate-governance’ to verify
the details of un-encashed dividends.

Shareholders may note that shares for which the dividends remain
unclaimed for seven years are liable to be transferred to IEPF
including all benefits accruing on such shares, if any. They,
however, can be claimed back from the IEPF Authority after
following the procedure prescribed in the Rules.

In case the Company does not receive any communication from
the concerned shareholders by 12 December 2019, the Company
shall, with a view of adhering to the requirements of the Rules,
transfer the shares to [EPF by the due date as per the procedure set
out in the Rules, without any further notice. No claim shall lie
against the Company in respect of unclaimed dividend amount and
shares transferred to |[EPF pursuant to the said Rules.

To claim the unpaid dividend and shares and need any further
information/clanfication, please write to or contact the RTA, Karvy
Fintech Private Limited, Karvy Selenium Tower ‘B’, Plot No. 31-32,
Financial District, Gachibowli, Nanakramguda, Hyderabad — 500
032 and/or the Secretarial Department, Cyient Limited , Plot No.
11, Software Layout Units, Infocity, Madhapur, Hyderabad- 500
081, Email Id: Company.secretary@cyient.com

Please provide following details in all your communications: 1,
Name of the Company. 2. Folio No. or OP 1D and Client 1D, 3. Name
of Shareholder, 4. Contact No., 5. Email id. Also provide
self-attested KYC documents of the shareholder like PAN,
cancelled cheque leaf & a valid proof of address.

Far Cyient Limited

i/

Ravi Kumar Nukala
Dy. Company Secretary

&=
) |
e

Corporate Office: No 27A. Developed Industrial Estate, Guindy, Chennai-600032. Tamil Nadu.
Regional Office: Near Andhra Bank Opp. SBI & HDFC Bank, S.R. Nagar, HYDERABAD -38

Whereas, the undersigned being the Authorized Otficer of Hinduja Leyland Finance
Limited ( HLF) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002,
Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s)
Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within|
60 days from the date of receipt of the said notice. The borrower having failed to repay the
amount, notice is hereby given to the Borrower(s) / Guarantor(s) and the public in generall
that the undersigned has taken possession of the property described herein below in|
exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the said
Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's
attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of
time available, to redeem the secured assets. The borrower in particular and the public in|
general are hereby cautioned not to deal with the property and any dealings with the
property will be subject to the charge of HLF for an amount as mentioned herein under
with interest thereon.

Name of the Borrower(s) / Guarantor(s) Demand Notice Date ot
Date and Amount | Possession|
|“Contract No. ATVJIVI00966 05/09/2019
1. Mr. Cherukuri Sri Ram Proprietor Rs. 2,31,28,755/-
M/s Sree Padmaja Traders Phase-12, Plot No.325 A (Rupees Two Cror
D.No 8-28-159/A, Autonagar Guntur 522001. Thirty one Lakh | 29-11-2019
(Borrower) Twenty Eight
2. Mrs. Cherukuri Shanmukhi Sindhu Thousand Seven
W/o Cherukuri Sri Ram, H.No. 8-21-8/3, 3rd Line | Hyndred and
Sitraramnagar, Guntur 522001. (Co-Borrower) Fifty Five only)

3. Mr. Cherukuri Kama Prasad, HNo 8 21 8 3,
3rd Line Sitraramnagar, Guntur 522001.
(Co-Borrower)

4. Cherukuri Padmaja, HNo. 8-21-8/3, 3rd Line
Sitraramnagar Guntur 522001 (Co-Borrower)

5. Vellanki Nagessara Rao, S/o Sri Ramulu,
H.No.8-21-9/1 3rd Line, Sitaramanagar,
Guntur 522001. (Co-Borrower)

6. Padmaja Traders, Door No 8-24-12, Mangalagiri
Road, Guntur - AP (Co-Borrower)

Description of Secured Asset (Immovable Property)

AR.C.C.roofed ground, first and 2nd floors constructed in an extent of 293 1/3 Sq.
Yds or 245.83 Sq.Mts in R.S.N0.438, T.P.No.12, bearing Plot Nos. 45 & 46 parts, astl
per Tax Receipt-old Ward No.12B, Rev. Ward No.22, old Asst. No.17416/B, presen

Asst.No. 58920 situated in Guntur within the limits of S.R.O. Guntur of Guntur|
Dist., being bounded by: SCHEDULKE: Item1: East: 40.0”ft wide Bazar, South:
Land belongs to Patimalla Urmila, West:Land belongs to Boddapati Indira Devi
North : Land belongs to Lagadasani Lingaiah

Place: Hyderabad

(Authorised Officer)
Hinduja Leyland Finance Limited

Date : 03-12-2019
[l] SCHEDULE |
® FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NNIP INDIA PRIVATE LIMITED
1. |Mame of corporate person MMIF India Private Limited

(Formery known as ING Inwestment
Managament (India) Private Limited)

£, |Date of incorporation of corporate person| April 6, 1958
3. [Autharity undar which corporate person ||
is incorporated | registered

4, |Corporate Idenfity Mumber of Corporate
person

b |Address of the registered office and
principal office (if any)of Corporale persan

Registrar of Companies, Mumbai

UeT120MHI1S0BPTC 114377

Office No. 519, & Floor, Ecstasy Business
Park, City of Joy, J.5.0 Read, Mulund (W)
Mumbai 400080 Maharashira India

MNowvember 29, 2019

6. [Liquidation commencement dale of
Corporate person

T.|Name, Address, Email Address,
Telephone Number and the Registration
number of the liquidator

Mame: Kumudini Bhalerao

Address: Ecstasy, 803/804, 9" Floor, City
of Joy, J.5.0 Road, Mulund (W]},
febamiea - 400020

Email ID: kumudiniparanjaped mmjc.in
Telephone number: +21 02221673102
Registration number:
|BBIIPA-O02NP-NOODA9201T-18/10242
&, [Last date for submission of claims Decamber 28, 2019

Mobce is hersby given that the M/s NNIP India Private Limited has commenced voluntary
liquidation on November 28, 2019,

The stakeholders of NNIP India Private Limited are hereby called upon to submit a proof of
their claims, on or before December 28, 2019 to the liguidator at the address mentioned
agamstitemn 7.

The financial creditors shall submit their proof of dlaims by elecironic means onky. Al other
stakeholders may submit the proof of claimsin persan, by post or by electronic means.
Submission of false or migkeading proofs of claim shall atiract penalties.

The legal heirs! claimanis of Ms. Koutha Shakuntala Devi (Ms. Devi) hereby informed that
Ms. Devi availed Portfolio Management Services from the Company. In 2016, the
Company was informed that Ms. Devi passed away in March 2012. However, no
documents were yet submitted to the Company for receiving the transmission proceeds,
The Company had earlier issued inbmations in this regard some of which were refum
undedvered. Through this Motice, the Liguidator of the Company advises the legal
heirsiclaimants that this i the lasl opportunity for submiting necessary kegal documents
such as Succession Cerdificate | Afidavits etc. to the Company for recaning transmission
proceads. The legal heirs/claimants shafl sant suitable communication to the Liquidator at
the above address on or before December 29, 2012 failing which the Liquidator is
authorised to take appropriate actions, incleding transfer of transmission proceeds of Ms,
Dendt 1o relevant government authorilies, as the Liquidator deems fit, Thereafter, the legal
heirs/ claimants shall nof hawve any claim againzi the Company.

Submission of fraudubent / false claims will atiract panalty actions.

Sdi-

Kumudini Bhalerao

Liquidator

Registration Number : |BEIIPA-D0ZIP-NOO099/2017-18/10242

Date : 4" December, 2019
Place : Mumbai
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PUBLIC NOTICE

NOTCE 5 HEREBY GIVEN thal we are instnucied o mvesiigate the §lle of i)
N K. Sayaj Rao and (i) Mr. K. Chandraseithar Rao (baing the only heirs of late Mr.
K 5 Rao and Mrs. Kaliineni Rainamanicoyam) (e “Owners™) i nespect of e
propertes mone descrbed in the Scheduls hereunder wiilen (heresnafier refermed
0 &5 the “said Properties™).
Any and all person(s) having any claimi{s) and/or objection{s) in respact of the
said Properties or any par theneod, including claim or objection as and by way of
lease, possesshon, inhartance, easeament, license and'or otherwise
howmoever, e hareby reguined B0 make the same known n wriling akong with
supporting documant 10 the undorsigned al the addross mantioned balow
within 14 [fourteen ) days from the publicaton of this nobics, fading wiich, the
famel, i arry, will e considened am having baen wishved and/ior not aflecting the
aaid Propenies of &y part thereol
THE SCHEDULE OF THE PROPERTIES
(a) Fiat No. B2 on the 88 Fioor of i bulldng known o “Casa Blanca™ slong with
| [ona) open o pirkeng Spacs Mo, 12, slusled &l Culle Parmsds, Colaba,
hiusmibsl — 400 D0S sllusied on he piscs and parcel of knd bearing Piol No 30
Biock MoV of the Backhay Reclamation Schems of Govemment within he
ICity and Regsiraiion Distric Sub-Disirct of Bombeay, and
{t) 5 (fva) shares hanving Boe value of Ris. S0V each bearing disincie Nos. 168
o 170 mepresenitad by Share Ceniicale No. 30 daled 19th Seplember 1975
issued by Arabian Sea View Co-Operalive Housing Sockety Lid. along with all
the amounis standing o the credit in respect thereof in the said Socety
Mumbai dated this 04 th day of December, 2018
Mr. Yogesh Adhia, Mfs. Adhia & Adhia
Advocates & Solicitors
407, #th foor, Hamam House, Ambalal Doshi
HE.FH‘I. Mumbsai = 400 023,
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Cylent Limited
Regd. Office; 4™ Floor, A’ Wing, Plot No. 11, Software Units Layout, Infocity,
Madhapur, Hyderabad ~ 500 081,Ph: 040- 67641322
Email: company secretary@cyient com; Website: www.cyient.com
CIN: L72200TG1991PLCO13134

NOTICE

[For Claiming dividends lying unclaimed with the Company before
being transferred to Investor Education and Protection Fund (IEPF)]

This Notice is published pursuant to the provisions of the Investor
Education and Protection Fund Authorty (Accounting, Audit,
Transfer& Refund) Amendment Rules, 2016 (“Rules™) as amended
to date. Complying with the requirements set out in the Rules, the
Company, hereby, requests the shareholders who have not
claimed their dividends to do so by 12 December 2019,

The Company has also uptoaded full details of such shareholders
and dividends unclaimed for transfer to IEPF on its website at
www.cyient.com. Shareholders are requested to refer to the
Company’s website at

hitp://www.cyient. comyinvestors/corporate-governance/ to verify
the details of un-encashed dividends.

Shareholders may note that shares for which the dividends remain
unclaimed for seven years are liable to be transferred to [EPF
including all benefits accruing on such shares, i any. They,
however, can be clamed back from the IEPF Authorty after
following the procedure prescribed in the Rules.

In case the Company does not receive any communication from
the concerned shareholders by 12 December 2019, the Company
shall, with a view of adhering to the requirements of the Rules,
transfer the shares to |[EPF by the due date as per the procedure set
out in the Rules, without any further notice. No claim shall lie
against the Company in respect of unclaimed dividend amount and
shares transferred to IEPF pursuant to the said Rules.

To claim the unpaid dividend and shares and need any further
information/clarification, please write to or contact the RTA, Karvy
Fintech Private Limited, Karvy Selenium Tower ‘B, Plot No. 31-32,
Financial District, Gachibowdi, Nanakramguda, Hyderabad - 500
(32 and/or the Secretarial Department, Cylent Limited , Plot No.
11, Software Layout Units, Infocity, Madhapur, Hyderabad- 500
081, Email id: Company.secretary@cyient.com

Please provide following details in all your communications: 1.
Name of the Company. 2. Folio No. or DP 1D and Client 1D. 3. Name
of Shareholder, 4. Contact Mo., 5. Email id. Also provide
seif-attested KYC documents of the shareholder like PAN,
cancelled cheque leaf & a valid proof of address.

For Cyient Limited
5{”‘.
Ravi Kumar Nukala
Dy. Company Secretary

Place: Hyderabad
Date: 2 December 2019
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MOTICE is hereby given thal original documents including Sociely
Regitration, Indenture of Lease Deed of Sale, Share Certificates, etc. of
our zociety viz. Chaitanya Magar Navrang Co-operative Housing
Soclety, have been completely damagedidestroved due 1o flooding of
thie Society Office Premises. The Society is in the process of obiaining the
required cerified copies from the concerned departments. Documents,
objections, claims e, fany, may be senttothe tothe undersigned at the
address as stated hergin below, inwriting, within 15 days from the date of
publication of this nofice,

Sdi-

Secretary

Chaitanya Nagar Navrang Co-operative Housing Soclety
Bldg, No. 8, Vakola Bridge, Santa Cruz East, Mumbai 400055
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Take notice that my clients MR.

FERNANDES SYLVESTER DOMINIC and

MRS. FERNANDES BRENDA 8
SYLVESTER, intending to sell FLAT NO.
P/8, BUILDING NO. 1, 4th FLOOR, in the
building known as HARIDWAR | & Il CHS
LIMITED situated at EVERSHINE NAGAR,
MALAD (WEST), MUMBAI - 400064,
admeasuring 460 sq. ft. built up area,
along with shares and interest in the
capital of the society covered under
share certificate no. 197 distinctive no.
from 981 to 985, with clear and
marketable title free from all
encumbrances. Any person having any
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PUBLIC NOTICE

This is ko infarm the public al large thal my
client Mz, DURVA NAGESH KODE =
ir:l:enrj‘irlg fo purchese Shap No 8, Ground
Flear

siluaied at Kandarpada, Dahisar (West)
Mumbai — 400 088, (hereinaftar refemred 1o
a5 |he “said Shop") from 1) MRS, ANJU
SHANKAR SACHDEV and 2] MR.
SHANKAR TIKAMDAS SACHDEW
(HEREINAFTER REFERRED TO AS
"SEE.LEFEE"IIB. i is further informed by the
Sallers 1hat

Sale are lostimisplaced from Sellers and not
Iraceabia aﬂerdilgrnl saarch and they have
a2 oblained Pollce Loss Cerlificate from
MHE colony Borivall West Police Siaton
dabad 271172019 baanng Mo 26832019,
1} Origingl Agreement for Sale dated 30"
June, 1882 exsculed belween Mis.
Sunshine Corporation [Developer
Seller) ard Mr. Gulabehand Tarachand
Shah|Purchaser|.

Z) Original Agreement for Sale dated 6"
July, 1984 executed beiween Mr.
Gulabchand Tarachand Shah (Seller)
and 1} Mr. Sureshkumar Ganeshmal
Bapna & 2) Mr. Ganeshmal Khimraj
Bapna [Purchasers).

3} Original Agreement for Sale dated 22
March, 1995 exacuted belween Mrs
Yashmin Sadreddin Parablani (Seller)
end 1) Mrs, Rajeshwari Kiran Shah & 2}
Mr. Hran I'iarm:ﬁ

Any personffinancial Institulicn having any
claim ta the above mentioned said Shap
gither by way of Sake, Mortgage, Charge
Lien, or legal hearship or custody of criginal
dacuments referrad abowe el or in any
other manner whatsoever isfare reguired 1o
mgka the same known o the undersignad in
writing with proof thereofl within (15) days
from the dede of publication of Bis nolics
faiing which, the exclusive il and the

Shap Mo, 8, Shresenath Bhuvan CHS Lid,

Date; 0322019, Placa: Mumbai

riends Sai Miketan CHS Led"

gl Original Agreament for

and Shah (Purchasers).

Near St Lows Scheal, Dahisar (Wast)
Mumbas- 400 068,

otice IS hereby given
have negotiated with SHRI JITENDRA
NATHALAL PARMAR, for sale and
assignment of all his, right, title and
interest in his Shop No0.18, Wing 'C'
including membership right and right td
the property of the society, morsg
particularly described in the scheduld
under written,
encumbrances, claim and demand
whatsoever, hereinafter referred to as
“the said Shop.”

1.

. Of the said Purchasers MR. KISHOR

. MR. JITENDRA NATHALAL PARMAR

All persons having any claim, right, title
and interest against or to the unde
mentioned property or any part thereo
either by way of sale, purchase, transfer,
and/or other rights, power,
charge, lease, gift, lien, assignment, trust
inheritance, easement or otherwisd
howsoever, are
make the same known in writing to the
undersigned at their office at 604/605, 6'
Floor, Aravali Business Center, R.C. Pate
Road, Borivali [West], Mumbai 400 092
within 10 [Ten] days from the date o
publication hereof, failing which the salg
shall be completed without any referencs
to such claim, if any and the same shall bg
considered as waived.

N

at my clients

free from al

Under Agreement for Sale dated 25
January 1994, with M/S. DHART
ESTATES, [1] MR. JITENDRA
NATHALAL PARMAR & [2] MR
KISHOR LAKHA DEVALIA, therein
referred to as "THE PURCHASERS'
have purchase / acquired “the said
Shop”. The Agreement for Sale was
Registered with the Office of Sub
Registrar, Andheri — 1, Dist. Mumba
Suburban, under Document No
1106/94, dated 22.02.1994.

LAKHA DEVALIA, vids
DECLARATION dated 29" December
1997, transferred his unidentified right
title and interest to and in favour of Co
owner MR. JITENDRA NATHALAL
PARMAR, accordingly the society “OM
GOKUL NAGRI CO-OPERATIVH
HOUSING SOCIETY LTD.,]
transferred the rights, title, interests
benefits, shares etc. in respect of the
said Shop in the name of MR
JITENDRA NATHALAL PARMAR ad
an absolute ownership thereof and
accordingly the Share Certificate was
being endorsed on 07/06/1998 to tha
effect.

the VENDOR is the registered and
bonafide member of OM GOKUL
NAGRI CO-OPERATIVE HOUSING
SOCIETY LTD (hereinafter fo
convenience referred to as "the said
Society"”) and by virtue of the
membership of the said society “THH
VENDOR” is holding Five fully paid ugd
shares of Rs.50/- each bearing Dist
Nos. from 011 to 015 under Sharg
Certificate No.003 issued by the said
society.

mortgage

hereby requested tg
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PUBLIC NOTICE

MOTICE Is hereby piven to the public at
large that my cBents (1) 5MT. ARNA
UMARDIN MANSURI, (2] MES.
MAZIDA MAZID CHAUHAMN [Befora
Marriage: Mazida Umardin Mansuri), [3)
MRS FARIDA WaSIM GORI |Before
Marriage: Farida Umardin Mansuri), (4)
MRS MNASMA YLINUS ALI CHAUHAN
[Befare Marriage: Mazma Wmardin
Mansuri], {5) MRS, NOORIAHAN
MOHAMBED MNASEEM SOLANEI!
[Bafore Marriage: Moorjzhan Umardin
Mansuri}, (6] MRS, MOMINA
MOHAMMED ASIF SOLANK! (Befare
Marriage: Momina Umardin Mansuri) &
7] MR MOHAMMAD AZHARUDDIN
UMARDIN BMANSURI are entitled to the
Cornmercial Premises bearing Shop Mo,
& located on the Ground Floor of the
building known as Ambe BMaiya
Apartment of Mubund Ambe baiva Co-
operative Housing Soclety Limited®,
[Registration Wo. BOM-WT/HSG/TC)
1237 of 1%84| (hereinafter referred ta as
“the said Saciety™] situated at D R, P,
Rozd, Mulund (West], Muribai - 400 080
[hereinafter refarred to as “the said
Framises”| together with 5 fully paid up
shiares of R 504~ each of the said Seciety
b=aring Distinctive Mos. 131 to0 135 (bath
inclusive} incorporated in the Share
Cartificate Mo, 46 (bersinalier referred (o
as "the sald Shares”), The avallable chaln
of document in respect of the said
Pramises is an Agreement for Sale and
Tramsfer dated 17 April 1986 execulad
betwesn SMT. LEELA GHANSHYAM
LAL'WAMN] and MR. UMARDIN PIRL
MANSURI, The said MR, UMARDIN
PIRU BAANSURI, died intestate on 197
Kowember 2014 leaving behind him [1)
S5MT, AMMA UMARDIN BMANSURI
[widaow), (2] MES. MAZIDA MAZID
CHAUHAN [Before Marriage: Mazida
Umardin Mansuri) [married daughter),
|3) MRS, FARIDA SWaASIN GORI [Before
Marriage: Farida Umardin Mansurl)
[marmied daughter), (4] MRS NAZMA
YUNUS ALl CHAUHAN (Before
Marriage: Marma Umardin Mansuri)
[married daughter), (5] MBS,
NOORIAHAN MOHAMMED MASEEM
SOLAMKI [Bafore Marriage: Nocsjaban
Umardin Mansuri] [married davghter),
[a) MES. MOMINA MOHAMMED ASIF
SOLAMEK! (Before Marrizge: Momina
Limardin Manguri) [married davghter) &
[7] MR, MOHAMMAD AZHARUDDIN
UMARDIN MANSURI [son] ie. my
clients. All the Original Documents
eapcubed peiar to the said Agreement for
Sale and Transfer dated 1° April 1586 In
respect of the said Premises are lost /
misplaced and even after the diligent
search the same are nal traceable, The
said Society and my clients are also not
having the photocopy of ary Document /s
papcubed prior (o the said Agreerment for
Sale and Transfer dated 1” April 1986, in
their records. If any persons’ Bank/
Financial Institutions &5 having custady of
the ary af the Documents exscubad
prics to the said Agresment for Sale and
Transfar dated 1° April 1986 or any right,
tithe, interest, daimfs or demand upan
against ar in respact theraof, incuding
but not limited esther by way of sale,
eachangs, let, lease, sub-lease, leave and
licerse, right ufw:;l',_, s Ement, iEnancy,

THE SCHEDULE ABOVE REFERRED TO:

ALL THAT Shop No.18, C-Wing
admeasuring ... sq. Ft. carpet area on the

pccupancy, assignment, mortgags,
inheritanice, bequest, succession, gift,
lien, charge, maintenance, easement,
trust, passession of eriginal titlke deeds or

A
v

AT m'r.m’h-rr‘h' aw oy,

Ground floor, in OM GOKUL NAGRI CO-
OPERATIVE HOUSING SOCIETY LTD.
situated Gokul Nagri No. 1,
Complex, Kandivali (East), Mumbai — 400
101, on piece or parcel of land or ground
bearing C.T.S.No.703, 704, 705, a
Thakur Complex, of Village: Poisar
Taluka: Borivali, in Mumbai Suburban in
the registration District of Mumbai City,
and the membership and ownership righ
of the Society under the Share Certificatg
No. 03 comprising of five equity Shares o
Rs. 50/- each bearing distinctive No. 011
to 015 [both inclusive] issued by thg
Society.

This 3rd day of December, 2019.

MR. JITENDRA NATHALAL PARMAR
Shop No. 18, 'C' Wing,

Om Gokul Nagri C.H.S. Ltd.,

Thakur Complex, Kandivali (East),
Mumbai 400 101.

Thaku

Sd/-

[PIYUSH N. SHAH]

ADVOCATE HIGH COURT,
ADVOCATE FOR PURCHASER,

encumbrance howsoever, family
arrangement) settlement, decree or
order of any court of law, contracts,
morigage) agreements, development
right or otherwizse of whatsoever natura
are hereby required to make the same
kanown bo me in writng with
documentary evidence at my address
mentioned below within 14 {fourteen)
tiays From the date of publication hereed,
failimg which it chall become obuwous that
ne such claims or demands exist in
respect of the said Premises ar any part
thereof and the sarme, ary, hanse been
refeased, relinguished and treated as
wakvad and abandoned to all intents and

purposs -
Murnbai, Dated thes 37 day of Decermber
2019 sdf-

VIKAS THAKEAR

Edvocate of High Caurt

5,3 Floor, Bullding No a-14,
Anu CHSL, Govardhan Nagar,
L.B.5 Marg, Mulund {West),
Mumbai - 400 [0S0,
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